
FIR No. 100/2020 
PS : Dayal Pur 
U/s. 147/148/149/427/436 IPC 
State Vs. Unknown (applicant Mohd. Zubair) 
 
14.09.2020  
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Salim Malik, Ld. Counsel for applicant. 

   

 It is 3.45 p.m.  Ahlmad has sent this application seeking status report 

from IO/SHO, PS Dayal Pur which was to be listed today.    

 IO has also not sent status report despite direction.  Same be called 

through SHO, PS Dayal Pur for 15.09.2020. 

 Ahlmad is warned to be careful in future.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      14.09.2020 



FIR No.134/2020 
PS : Dayal Pur 
U/s. 147/148/149/307 IPC 
State Vs. Shahrukh Malik 
 
14.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: None for SPP. 

  Mr. Nasir Ali, Ld. Counsel for applicant/accused. 

 

 This application u/s. 91 Cr.P.C. for providing call details record of 

mobile numbers 7840010135 and 7827910095 has been traced and sent to 

me now at 3.45 P.M. 

 Ld. Counsel had mentioned about this application during the hearing 

of other applications. 

 IO as well as Ld. SPP are not available at this time.  Issue notice to the 

IO to join the proceedings on 15.09.2020.  Ld. SPP be also informed. 

 Ahlmad is warned to be careful in future. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
       14.09.2020   

  



FIR No. 95/2020 
PS : Dayal Pur 
U/s. 147/148/149/436 IPC 
State Vs. DL 7S BX-5976 (Motorcycle) 
 
14.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

  Mr. Ayub Ahmad Qureshi, Ld. Counsel for applicant. 

 This is an application moved on behalf of applicant forelease of 

motorcycle bearing registration no. DL 7S BX-5976 (Passion Pro) on 

superdari. 

Heard on the application for releasing the vehicle bearing no. DL 7S BX-

5976 (Passion Pro) on superdari to applicant.  It is stated that the applicant 

is registered owner of the vehicle in question.  Copy of ID proof of the applicant 

and documents of the vehicle in question have been filed. 

 Report of IO perused.  It is stated in the report that the police has no 

objection to release of the vehicle in question. 

 Accordingly, let vehicle no. DL 7S BX-5976 (Passion Pro) be released to 

the rightful owner/applicant subject to furnishing of superdaginama in the 

sum of Rs. 40,000/- to the satisfaction of IO. IO shall take photographs of the 

vehicle and shall prepare panchnama before releasing the vehicle to the 

registered owner and shall file the photographs and the panchnama in the 

Court along with the challan. Applicant/superdar shall produce the vehicle 

as and when required by the Court. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 14.09.2020 

  



FIR No.234/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392/436/34 IPC 
State Vs. Sumit 
 
14.09.2020 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  Mr. R.K. Kochar, Ld. Counsel for applicant. 

  IO of the case. 

 

  This is an application moved on behalf of applicant for bail u/s. 

167 (2) Cr.P.C.   

  Further arguments heard from the parties. 

  Some clarifications were required from the IO, however, IO 

submits that he is not having the case file with him. 

  Put up for further arguments/clarification on 16.09.2020. 

  Copy of this order be uploaded on the Website of Delhi District 

Courts. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 14.09.2020   

 



FIR No.256/2020 
PS : Khajuri Khas 
U/s. 147/148/149/188/454/435/380/395/427/34 IPC 
State Vs. Sumit 
 
14.09.2020 
 

 Proceedings conducted through Video Conferencing. 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  Mr. R.K. Kochar, Ld. Counsel for applicant. 

  IO of the case. 

 

  This is an application moved on behalf of applicant for bail u/s. 

167 (2) Cr.P.C. 

  Further arguments heard from the parties. 

  Some clarifications were required from the IO, however, IO 

submits that he is not having the case file with him. 

  Put up for further arguments/clarification on 16.09.2020. 

  Copy of this order be uploaded on the Website of Delhi District 

Courts. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 14.09.2020  

  



FIR No.110/2020 
PS : Karawal Nagar 
U/s. 147/148/149/427/323/506/34 IPC 
State Vs. Rahul Kumar  
 
14.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. R.C.S. Bhadoriya, Ld. SPP for State. 

  Mr. Amit Singh, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for preservation of 

the CDR and location record of mobile no. 8076707702 dated 27.02.2020. 

 Reply to the application received. 

 Part arguments heard. 

 Ld. Counsel for SPP submits that some clarifications are required from 

the IO. 

 Issue notice to the IO to join the proceedings on 15.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 14.09.2020 

  



FIR No.110/2020 
PS : Karawal Nagar 
U/s. 147/148/149/427/323/506/34 IPC 
State Vs. Sachin Sharma 
 
14.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. R.C.S. Bhadoriya, Ld. SPP for State. 

  Mr. Amit Singh, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for preservation of 

the CDR and location record of mobile no. 8860002923 dated 27.02.2020. 

 Reply to the application received. 

 Part arguments heard. 

 Ld. Counsel for SPP submits that some clarifications are required from 

the IO. 

 Issue notice to the IO to join the proceedings on 15.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 14.09.2020 

  



FIR No.165/2020 
PS : Bhajan Pura 
U/s. 147/148/149/436/380 IPC 
State Vs. Ali Hasan 
 
14.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Sudhkar Singh, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that applicant/accused 

has no connection or nexus with the alleged offence of riot.  It is further 

submitted that the applicant/accused has never joined any assembly of any 

kind as he was present at his home and did not come out till the time situation 

was tense in the area.  It is further submitted that applicant/accused has 

clean past antecedents.  It is further submitted that applicant has not visited 

the alleged spot at any point of time during riots. It is further submitted that 

applicant/accused is in JC since 11.03.2020.  It is further submitted that 

applicant/accused is no more required for investigation purpose.  It is prayed 

that applicant/accused may be admitted to bail.   

 On the other hand, Ld. Special PP for State has vehemently opposed 

the bail application stating that while applicant/accused being a member of 

unlawful assembly was actively involved in rioting, chanting slogans against 

the other community, looting and arsoning of properties and assaulting the 

complainant.  It is further submitted that applicant/accused was arrested on 

the basis of CCTV footage.  It is further submitted that Beat Constable Deepak 

has also identified the applicant/accused being the person who was involved 

in the riots.  It is prayed that bail application may be dismissed. 



-: 2 :- 

 I have considered the submission of Ld. Counsel as well as Ld. SPP for 

State.  

 In the instant case, the allegations against the applicant/accused are 

that applicant/accused was a member of unlawful assembly and while being 

so, he was indulged in riots, chanting of slogans, vandalizing, looting and 

arsoning of houses and shops.  As per the investigation of IO, involvement of 

applicant has been ascertained on the basis of CCTV footage in which he along 

with other rioters broke the lock of the shop of the complainant and entered 

into the shop.  The applicant/accused has also been identified by the Beat 

Constable Deepak.  The other co-accused are also to be arrested.  Keeping in 

view the facts and circumstances of the case particularly the active role of the 

applicant in the riots, I do not find any ground in the application to release 

the applicant/accused on bail.  Application is accordingly dismissed.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 14.09.2020 

  



FIR No.107/2020 
PS : Khajuri Khas 
U/s. 147/148/149/436 IPC 
State Vs. Vishwajeet @ Babu 
 
14.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

  Mr. Lokesh Kumar, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant seeking status 

report of accused Vishwajeet @ Babu s/o. Mr. Ajay Singh for his detention 

after furnishing the bail bond from Jail Superintendent at Tihar Jail. 

 Status report not received.  Same be called for 15.09.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 14.09.2020 
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